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DAI'E OF DECISION 13-2-1991 

ial ham Israni 
	

Petitioner 
(Party- in-person) 

Advocate for !ie Petitioner(s) 

Versus 

Union of India & Ors. 	 Respondent 

Shri P.1.hava1 	 Advocate for the Responuew(s) 

C()RAM 

The Hon'ble Mr. P.H.Trjvedi 	 : ViCe Chairman 

The I-lon'ble Mr. 	1\.0 • Bhatt 
	 Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to we the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
MGWRR)12 cATig- 
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o../4li/87 

hri Kewal ham Israni, 
B-2/10, P & T Colony, 
Sector No.4, 
Udaipur. 	 ; Applicant 

Versus 

Union of India 
Through: 
The Secretary, 
i4iflistry of Communication, 
New Delhi. 

Director General (Telecomm-
unication) Sanchar Ehavan, 
New Delhi-i. 

3 • 	General Manager, 
Telecom, Gujarat Circle, 
Ahrnedabad. 	 hespondents 

Corarn : 	Hon'.ole P.H.Trivedj : Vice Chairman 

Hon' ble Mr. R.C,Bhatt : Judicial Member 

OhDER 

Per: 1-jon'bie Mr. P.H.Trjvedi 	: Vice Chairman 

Heard the petitioner in person and Mr.P.S.Chapaneri 

for Mr.P.M.Iaval, learned advocate for the respondents. 

Learned advocate for the respondents has filed cooies 

of the order dated 1st May, 1989,4th April, 1989 and 

3rd December11990 I Oks a result of which the petitioner 

states that only relief in clauses 7(a), the portion 

regarding the payment of arrears of salary, increments, 

etc. in SuClause (b) and dause 7(d) survives and 

relief prayed for in other clauses is not required to be 

pursued. in these circumstanccs, it is appropriate that 

the Lesporldent authorities,rtreat his petition as a 

representation and pass speaking order inreect o 

relief prayed for 6P survive as stated above and we 

direct that the General Manager, Telecommunication- /pass 

such appropriate speaking orders within three months 
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from the date of this order. The petitioer is at 

libarty to persue any case which survives thereafter 

by a separate petition. With this direction, the 

case is disposed of. 

A~ 

(h.C.Bi-iatt) 	 (P.H.Trivedj) 
Judicial Member 	 Vice Chairman 

a.a.X. 


